7 | Q\ oA X33 \C\(

(A)

Qerial | ' ' w

No- of | Date of ' Order with Signature
Order | Order

Yo )
ks

e e S e S

S B

i

T SUUNSSUL

4 PB1.3.97 learned counsel for the appliesnt|usidu  Lhes
; f’ states that this application was filed )
without exhausting the remedy of appeal. QAT o - 12 3HE|
i Subsequently appeal has been filed and
;f therefore, he wants to withdraw this /L Penan
} Original Applicetion with liberty to 7-8:7€.
1 file fresh application after disposal WWW‘J,D&)QAQ“
’ . of his appeal,if so advised. Accordingly £
| : this Original Application is hereby No e may o
< dismissed as withdrawn with liberty to A vy LT YR
: file fresh petition after disposal of b’7 Q%-M/Qe» <

the appeal. 479/74/
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